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MIN]JSTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Afrairs) '
NOTIFICATION
New Delhi, the 20th January. 2016

G.S.R. 94(E).— [n exercise of the powers conferred by sub-section {1). read with clause (n). (v} and (ps of
sub-scction (2) of section 52 of the Legal Metrology Act. 2009 (1 of 20103, the Central Government herehy makes the
tollowing rules 1o amend the Legal Metrology (Government Approved Test Cente} Rules. 2013, nancly:

1. (1) These rulcs may be called as the 1.egal Metrology (Government Approved Test Centre) Amendeat Rules, 2016,
(2) They shali come into torce on the date of their publication in the Official Gazette.

2. in the Legal Metrology (Government Approved Test Cenure) Rules. 26313 ¢hereinalter referred o as the principal
rules)— .

(i) in sub-rule {3) or rule 5.—
(a) in clavse (¢}, for the words ~willingness to get”. the words “shall get” shall he substituted:

(by in clause (f). for the words “willing fo train its employees™, the words “the emplovees shall be wrained” shall
be substituted; ‘

(¢} inclauses (h), the following clauses shall be substituted. namely: -
-(h) Conditions te set up:-
(i) non-standard weight or measure shall not be verified by the Government Approved Test Centre.

{ii) Government Approved Test Centre shall verify the weights and measures which are submitted with roquisite fee
of verification with an application indicate therein, —

(A) name and full address of manufacturer or importer or dealer oF uscr

(B) location of the factory or premises in which such weight or measure is manufactueed o imporied or
intended to be used;

{(C) maximum and minimum cépacily, :e’ or °d" value, accuracy class of weight or measurc. (o he verified:
(i} after veritication. the Government Approved Test Centre shall issuc the cortifieate of veri fication.

{iv} the certificate of verification shall remain valid for a perioad as specificd in the f.cgal Metrology (General) Rules.
2011 and shall be renewed for such period on payment of prescribed fec.

(v) Every Government Approved Test Centre shall submit 10 the Central Government. al the end of the calendar
year, u statement as to the number of the weights and measures verified.”

(i) for sub-rule (§) the following shall be substituted, namely.-

“(8) Any person aggrieved by orders under sub-rule (7) may appeal 1o seeretary ol the Department of Consumer
Affairs.

-
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3. For the Second Schedule, the folIO\';ling Schedule shall be substituted. namely:—

“Second Schedule
(Sec sub-rute {1) of rule 5}

Application for Approval of Government Approved Test Centie

(n

2) .

3
h
(5)
6)
"
8
()

Ful) name and complete address of the applicant; -

Name of the weight or measure for which Government Approved Test Centre has been applivd:
Experience detail in the relevant field of the applicant:

Detail of the organizational structure;

Qualification of Principal Officer and other technical staff;

Detail of the standards available and other testing facilities available with the applicant/ centre:
Copy of the Quality management system 2)!' the laboratory. if available:

Detarils of the Nemand Drafy;

Jurisdiction/area for which application is made:

{10} Consumer complaint number.

Signature ol Applicant

Note : Every application shall be in triplicate accompanied by complete documents and terms and conditions. A fee nl:
Rs. 10.000/- will be paid in the form of Demand Draft in favour of “Pay and Accounts Olfiver. Department ot
Consumer AfTairs™ payable at New Dethi at the time of applying tor Government Approved Test Cemre™

FE.No, W-TH6Y 2014

Note : The principal rules were published in Gazetie of India,

P. V. RAMA SASTRY. Ju Seey.

G.S.R. 393E).

rinted by the Manager. Government of India Pt&ﬁl-l;g. Roud. M—u;;pt;;l_ New Dcthi- 110061
and Published by the Controller of Publications. Delhi-11003.
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